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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
NEW-DELHI
OA no.1173/2024

IN THE MATTER OF:

Puneet Seyjwal PETITIONER

VERSUS
Govt.of NCTof Delhi & ORS ... RESPONDENTS

STATUS /ACTION-TAKEN REPORT
1. That vide order dated 20.09.2024, this Hon’ble Tribunal

disposed the matter and further directed the Answering
Respondent to file a status/action-taken report with respect
to OA No. 1173/2024 in which the direction-was passed by
this Hon’ble tribunal that :-

“5. Hence, we dispose of the OA directing the Deputy Conservator
of Forests (South) to duly consider the grievance of the Applicant as
reflected in the complaint dated 29.09.2023, ascertain if on the forest
land, any commercial activity or any non-forest activity is being
undertaken by any private individual and if that is so, take appropriate
remedial action in accordance with law by following the principles of
natural justice. Let this exercise be completed within a period of three

months from the date of receipt of a copy of this order and on completion
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of this exercise, the Deputy Conservator of Forests (South) will submit an
action taken report before the Registrar General of the Tribunal.”

. That as per the direction of this Hon’ble Tribunal, the
Answering Respondent got the Khasra in dispute inspected
by the staff .The copy of the inspection report is annexed
herein as Annexure R-1.

. That during the inspection it was found that the said
Khasra as per maps submitted by the Revenue Department
through affidavit filed by the Revenue Department on
05.04.2019 in case no. O.A. 58/2013 in the matter of Sonya
Ghosh vs Govt. Of NCT of Delhi, the said khasra no.157 of
Saidulajab is not shown as forest land. In this regard the
answering respondent in order to reasertain issued letters
along with reminders to DM (South) to expedite the
proceedings of ground truthing and Verificafion of the said
Khasra no. 157 Saidulajab. It is also pertinent to mention
that once the proceedirig will be completed appropriate
remedial action in accordance with law by following
principles of natural justice will taken by the answering
respondent. The copy of the letters is annexed herein as

Annexure R-2.
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4.1t is also pertinent to mention that vicie letter dated
14.11.2024 the applicant Sh. Puneet Sejwal was called to
check grievances and to resolve the issue on 18.11.2024,
although no satisfactory detail regarding his grievances was
presented by the applicant.

5. That it is most humbly submitted that the answering
respondent has the highest respect and regard for the
orders passed by this Hon’ble Tribunal. The present status
report/action taken report is placed before this Hon’ble

Tribunal for its consideration and further directions, if any.

Answering dent

D?éi'-‘ ‘(S%uth)
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AN IRAE — )
: \1%{' RE I{ Reminder -1
Urgent Hon’ble NGT Matter

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 24/DCF(S)/Land/Saidulajaib/2021-22/ 2847 — §9 Dated: o?/ci/}j"

To,
The District Magistrate (South)
Office of the District Magistrate (South)
MB Road Saket
New Delhi- 110017.

Sub: Regarding the completion of Tattima proceedings on khasra no. 157 in village

Saidulajaib.

Sir,

With reference to above mentioned subject, it is to inform that khasra no. 157 in village
Saidulajaib is Notified Reserve Forest under section 4 of 1FA, 1927 as per notification no. F.10
(42)-1/PA/DCF/93/2012-17(1) dated 24.05.1994 (as mentioned in STF report 2012).

As per order dated 15.01.2021 of Hon’ble NGT in the O.A. No. 58/2013 in the matter of
Sonya Ghosh vs Govt. of NCT of Delhi, directions have been issued to Govt. of NCT of Delhi to
complete the process of Notification under section 20 of IFA in all the Ridges in Delhi.

For completion of Notification process under section 20 of IFA, 1927, tatimma proceedings
on khasra no. 157 in village Saidulajaib are required at the earliest.

Also, khasra no. 157 in village Saidulajaib is under litigation in Hon’ble NGT in the matter
of Puneet Sejwal vs Govt. of NCT of Delhi with case no. as O.A. no. 1173/2024. In this matter a
Judgement have been passed by Hon’ble NGT vide order dated 29.09.2024 through which
Department of Forest & Wildife, Govt. of NCT of Delhi is directed to take appropriate remedial
action in accordance with law by following the principles of natural justice within a period of three
months of time from the date of receipt of a copy of this order and on completion of this exercise,
the Deputy Conservator of Forests (South) will submit an action taken report before the Registrar
General of the Tribunal.

The following has been quoted from the order dated 29.09.2024 as :-

3. Hence, we dispose of the OA directing the Deputy Conservator of Forests (South) to
duly consider the grievance of the Applicant as reflected in the complaint dated 29.09.2023,
ascertain if on the forest land, any commercial activity or any non-forest activity is being
undertaken by any private individual and if that is so, take appropriate remedial action in
accordance with law by following the principles of natural justice. Let this exercise be compleied

within a period of three months from the date of receipt of a copy of this order and on completion



of this exercise, the Deputy Conservator of Forests (South) will submit an action taken report
before the Registrar General of the Tribunal.”

Hence, you are again requested to expedite the Tattima proceedings on khasra nos. 157 in
village Saidulajaib and also conduct a joint demarcation exercise/ground truthing of the said khasra
in presence of Forest and Revenue officials with support of Police Force so that the forest land can
be identified and action can be taken against the encroachers.

Consequently, an action taken report before the Registrar General of the Tribunal could be

submitted in compliane of this order.

Yours fuithfully,

Dy. Conservs

South Forest Division

Encl. as above:

Copy to:

1. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor, A
—Block, Vikas Bhawan, 1.P. Estate, New Delhi-1 10002, for kind information.

2. The Sub-Divisional Magistrate (Saket), Office of the Sub-Divisional Magistrate (Saket),
MB Road Saket, New Delhi- 110017, for kind information and necessary action.

Dy. Conse r of Forests
South _Forest Division



